IN THE CENTRAL ADMINISTRATIVE TRISINAL
PRINCIPAL BENCH, NEW DELHI
; * * %

F
AoVl
RA 149/1931 in 0A §70/1331

MRS. ALAYAMMA RAJAN VS. THE PRINCIPAL, GOVT. OF INDIA,
: RAJ KUMARI AMRIT KAUR COLLZGE
OF NJRSING, NZW DELHI

/  The resnondants haves sought the Review of the
judgement and order dated 5.6.1991. The Revieuw of
a judgzment ordinarily-lics on any of the following

grounds -

e (i)  Discovary of new and important mattsr of

findings which a fter the exercise of due

deligsnce was not with us in the knowledge

or could not be produced by him at the time
when the decrse was passed or order made and
it is of such a character that it might alter

the judgement.

(ii) Mistake or error eitner of fact or law or
procadure ajparent on the face of the record;

it may or may not have been argued at the

¥ 4

o original hearing of the suit.

(iii) There is other sufficient rsason. This expression

has to be undsrstcod sjusdem generis.

By the judgement dated 5.6.1931, the res;ondents were
direscted ngt to terminate the servicesvof the apnlicant if
there is a vacancy available and the juniof to the
ajplicant is allowed to work. Further the applicant has
only to bé regularised through Staff Seléction Commission

gven after relaxation of age. Thus, the points raised in




.

this Review Petition are fully covered in the aforzsaid
judgement by detailsd discussion in paras-6 and 7. The
respondents have not taken any new ground and uhat the

on pleas which
resondents uantlﬁoagltata afreshzyere not alzaded earller.

2. The Review Application, therefore, -has no forc= and

is dismissed 5y circulation,
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